12.36 hrs.
CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE
Reported reduction in interest rate of Employees Provident Fund
Title: Regarding reported reduction in interest rate of Employees Provident Fund.
MR. DEPUTY-SPEAKER: Now, we take up ltem No.14 on the agenda. Shri Gurudas Dasgupta.
...(Interruptions)

MR. DEPUTY-SPEAKER: We will take up 'Zero Hour' after the Calling Attention. Please take your seat. i gaftar
wd, SR ofmeR SR gl

SHRI GURUDAS DASGUPTA (PANSKURA): Sir, | call the attention of the Minister of Labour and Employment to
the following matter of urgent public importance and request that the may make a statement thereon:

"Situation arising out of the reported reduction in the interest rate of Employees Provident Fund from 9.5
per cent to 8.5 per cent and steps taken by the Government in regard thereto."
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SHRI GURUDAS DASGUPTA : Mr. Deputy-Speaker, Sir, | would not like to speak in Hindi but since the hon.
Minister has spoken in Hindi, | would like to speak one or two sentences in Hindi. =t <t &1 #gwarft v dwarg aarit
=1fey offl The Minister should have been truthful.

MR. DEPUTY-SPEAKER: | think, he has given English version of the statement that he has just made.
SHRI GURUDAS DASGUPTA : | have no problem. At the end of the statement, the hon. Minister says:

"It was decided after a day long deliberations to continue the Meeting on 9" August, 2004. The Central
Board of Trustees, Employees' Provident Fund in its Meeting held on 9" August, 2004 have
recommended an interim rate of interest of 8.5 per cent for the year 2004-05. "

Sir, this is a complete 'dilution of fact' and 'perversion of truth'. | will be Parliamentary in my language. | cannot use
the word 'lie’ since it is prohibited. Therefore, what | am saying is 'perversion of truth' and 'dilution of fact'. The
Minister never allows the Meeting to take any decision. When the Meeting started, the hon. Minister made a
speech. In his speech he categorically stated: "| have decideda€;." Who is this 'I' here? He is the Labour Minister.
Who is this 'I' here? He is a representative of the Government. He told in the Meeting: "l have decided that the rate
of interest should be 8.5 per cent". There was no consensus. During the last 50 years, never for even once, the
Board of Trustees of Employees' Provident Fund has taken a decision by majority. Never before it has been done. |
wish the hon. Minister took note of that. During the last 50 years — during the period the scheme has been in vogue
— always the decision was unanimous at the Board of Trustees. It was always unanimous. This is for the first time
that the Minister has imposed the decision. There was no unanimity at all, rather, most of the trade unions present
in the meeting — | would not like to go into that — vigorously and strongly opposed it saying that he had no right to
do it on his own. The rate of interest should be different. Therefore, the first point is that it was not a decision; it was
an imposition of a unilateral decision by the hon. Minister of Labour. Maybe he was acting at the behest of the
Government. Maybe he was carrying forward the dictates through the Ministry of Finance. It is for him to say who
was pulling the strings. Somebody must have been pulling the strings. He was the front man and somebody was
pulling the strings. Therefore, there was no decision. It was not a unanimous decision. He has broken the record. |
thank, you, Mr. Minister, for breaking the record. Olympics is going on. ...(/nterruptions) No Indian has been able to
break a record or create a record but the hon. Labour Minister has made a record! | thank him for making a record
on that day.



Sir, the point very much comes to light is this. May | ask the Government a question? It is a multi-party Government.
It is a Government dependent on those who are in the Government and on those who are outside the Government.
Is it fair, Sir, on the part of a multi-party Government dependent on others who are not in the Government to take a
unilateral decision? Is it fair? Please think over it. ...(Interruptions) You allow me gentleman. | have my point. You
can make your point. Running commentary is better stopped.

We are not to oblige BJP. Neither shall we oblige the unilateral decision of the Government. We shall also not do it.
The point is that the interest rate of provident fund was reduced in 2001. Now, there is a point for him. The interest
rate was reduced by the Government led by my friends who are now in the Opposition. It was in 2000 that the
interest rate was reduced from 12 per cent to 11 percent by those who are in the Opposition today. The process is
being carried forward by the present Government. The legacy of the former Government is being solemnly carried
forward by the present Government. Thanks to you and thanks to them. ...(Interruptions)

PROF. RASA SINGH RAWAT (AJMER): You are also a partner of this Government.
MR. DEPUTY-SPEAKER: Please do not make any running commentary.
SHRI GURUDAS DASGUPTA : They are not accustomed to listen to criticism. Impatience is there.

| make this point that the interest rate was reduced by the previous Government in 2000. It was reduced in 2001. It
was reduced in 2003. Within a span of four years, less than 4 years, the interest rate was reduced from 12 per cent
to 9.5 per cent by the Government which is not in office now. Credit goes to them. Credit goes to the previous
Government. Credit is also due to the present Government because they are carrying forward most gloriously the
legacy of the previous Government. Thank you, Sir, for that.

Now, the point is how have you stated this. You must explain. You owe an explanation to the Parliament.

Sir, four crore people are covered by Employees Provident Fund Scheme. Four crores of families means nearly ten
to twelve crore people are affected. Not all of them are high salaried. Most of the people who are covered under
EPF Scheme are contract labour, casual labour, daily wage earmer and their wage is of the region of Rs. 1,200 to
Rs. 1,500. | am here not to plead the case for the high salaried people only. The Employees Provident Fund
Scheme — Mr. Deputy-Speaker, Sir, please lend me your ears - is the only available social security in the country.
Thanks to 57 years of India's freedom and thanks to so many Five Year Plans, the only social security scheme
available in India is the Employees Provident Fund Scheme. They have come to the conclusion that they cannot
pay more than 8.5 per cent. May | ask a question through you, Sir, to the Labour Minister? Will you kindly explain as
to how you have come to know that you cannot pay more than 8.5 per cent? How? Where was the calculation?

Sir, | have the information that this hurried calculation is not based on any scientific accounting process. Why? It is
because the Provident Fund Organisation has no scientific accounting. There is no double entry system. Have you
ever heard this? There is no double entry system. There is no income and expenditure statement.

Sir, the point is that there is no proper scientific accounting system. Let him say, yes. Let him say that there is
double entry system. Let him say that there is income expenditure account. Let him say that there is a proper
scientific accounting procedure which their provident fund organisation enforces while preparing the accounts for
the Provident Fund Scheme. | have the information. Let the Minister say, no. In their accounting system, income is
understated. Will the Minister take note that income is understated? =1 =it 3750 2xft 2 59 &7 & 3w €1 Income
is understated. Just imagine this. Let the Indian Parliament know how dubious, how unscientific and how
questionable is this. ...(Interruptions) Let me use my language. | have my own language. | am not very weak in
English. ...(Interruptions) Gentlemen, you would have your words. | am not very weak in English. | can have my
proper words.

MR. DEPUTY-SPEAKER: You should continue.

SHRI GURUDAS DASGUPTA : It is a dubious and unscientific system. It is a system which does not give a proper
picture of the situation of the income and expenditure of the provident fund organisation. This is one.

Second, have you ever heard of it that in an accounting system, liability is overstated and income is understated?
Liability is overstated; income is understated. Not only that, but also there is no scientific procedure at all. zz i 2
W@ & ? FUA1 39 AE gargd 6 snum fRre @ it @ € 7 smudt S Ao & wan fh ey 8.5 wwdie ¥ wurer 7El <911 &€ (@) Do
not be led by the sycophants. Therefore, on the basis of facts, | question the tenor of the argument that they do not
have any capacity to pay.

There is a comment of the C&AG. We are always very interested to know what the C&AG is. C&AG is Comptroller
and Auditor-General. What has he said? The C&AG had made a statement that there is an account which is known
as interest suspense account. In the interest suspense account, according to the C&AG, last year there was a



surplus of Rs.8,000 crore which they do not reveal. There is a hidden part of their account, undisclosed part of their
account and unassessed account that they are having. There is Rs.8,000 crore. Why there is Rs.8,000 crore?
Rs.8,000 crore is there because always it is found that there is a gap between the projected income and the
realised income. Always it is found that the realised income is more than the projected income. vge @ f2am@ & 9 4
I HH F¥d ga1d A oifdh s90! el fear € S wwew @ian 21 That surplus is credited to the interest suspense account.
And, that account at the moment is having more than Rs.8,000 crore.

My question is, why is that money of Rs.8,000 crore also invested? Why? Will the Minister answer why the income
generated on the surplus, which is credited to the interest suspense account arising out of excess income, will not
be added and why that income will not be distributed to the workers? Why that money will not be distributed to the
workers? Let him explain. ...(Interruptions)

There is another thing. It is not just a scam, but it is something like a scam. | agree with you that it is not exactly a
scam but there is something like a scam.
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MR. DEPUTY-SPEAKER: Please wind up now.
...(Interruptions)
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MR. DEPUTY-SPEAKER: This is not to be recorded.
(Interruptions) *
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SHRI GURUDAS DASGUPTA : Mr. Deputy-Speaker, Sir, | must thank the courageous lady Member.
...(Interruptions)

Be courageous also in speaking the truth with regard to the deeds that somebody else had done a year ago.
Please have the courage for that also. Do not be one-sided. Ladies are never one-sided. They are known for their
magnanimity. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please address the Chair; do not address anybody else.

SHRI GURUDAS DASGUPTA : There is another scam like thing. While they calculate the interest to be paid to the
subscribers, they calculate it on a higher balance. Supposing the contribution of the workers to the Provident Fund
is Rs. 50,000 crore, the interest liability should be calculated on the actual amount paid by the workers. They are
doing just the opposite. | would give an example here. In 2003-04, the actual balance on which they were to pay
interest to the subscribers was Rs. 55,816 crore. The interest liability should have been calculated on this. But how
did they calculate the interest? How are they exaggerating their interest liability. They are calculating the interest
liability on Rs. 64,763 crore. This means, they are deliberately overstating their interest liability because it is being
calculated on a fictitious amount much larger than the actual amount which is due to workers on account of their
contribution. Therefore, they are not showing the total income on the basis of which they should pay the interest
and also they are actually over-estimating their liability. ...(Interruptions)

MR. DEPUTY-SPEAKER: You have taken half-an-hour.

SHRI GURUDAS DASGUPTA : | would take two-three minutes more. You should understand, we never discuss
workers' issues. This is a serious matter.

The point is that they have the capacity to pay. == st 1 w3t 871 & e i A9G &1 Ga1 31 &1 Aredd | 98 g9®! od &1 4™
Tl 2, 98 Aorgdl @1 9% 21 A e e e < @red | g et < 1 ara 21 They are deliberately understating their
capacity to pay.

Now, the second point is that 72 per cent of the total deposit in the Provident Fund is deposited with the Central
Government under a scheme known as Special Deposit Scheme. On the Special Deposit Scheme, the Central



Government used to pay 12 per cent interest. Thanks to the regime of the previous Government, the interest rate
on Special Deposit Scheme was slashed down from 12 per cent to eight per cent. Again, they are following the
footsteps of that regime. The eight per cent rate of interest is being allowed by the Ministry of Finance on the total
accumulation that is there on the Special Deposit Scheme. Just imagine, this money lies with the Government for 30
years! Nobody withdraws the money. This is a long-term deposit. The Government utilises the money for the
development of the country. So, why would the Government give market rate of interest on a deposit which is for a
long term of 30 years?

13.00 hrs.

Banks pay interest for five years, post office pays interest for six years, but this is for 30 years. The Government is
guided by market considerations. The market is very important. ...(Interruptions) All the Ministers are absent. It is
fine. They do not like to listen to the criticism. It is good. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please conclude. wdftra #=t ot 43 gv &I
&€| (aur)

SHRI GURUDAS DASGUPTA : I am just pointing out the truth. ...(Interruptions) | am only pointing out the truth.
...(Interruptions) Why will the Government give eight per cent on a long-term 30-year loan to the Government? |
condemn this policy. | want the interest rates on Special Deposit Scheme to be increased. | am giving you an
example. ...(Interruptions) | hope my friends on the other side will digest my criticism. ...(Interruptions) There is no
option. You can also shout together. ...(Interruptions)

My point is when the stockbrokers made a hullah, when the stockbrokers made an outcry that the turnover tax has
to be reduced from 0.15, they made a hullah. There was a threatening from the brokers' side. Our all-powerful
Minister of Finance, Shri P. Chidambaram, got melted immediately. He made a compromise immediately and he
reduced the tax on turnover. When the workers protested, when the trade unions protested and when we protested,
the Government did not listen. The Government is soft to the stockbrokers. | accuse the Government of being soft
on the stockbrokers. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please wind up.
...(Interruptions)

SHRI GURUDAS DASGUPTA : I am only saying that the Government is soft towards the stockbrokers, but the
Government is hard towards the workers. This is the character. This is the unfortunate character. ...(Interruptions)

SHRI MOHAN SINGH (DEORIA): Class character!

SHRI GURUDAS DASGUPTA : Therefore, | demand that the hon. Minister of Finance should come to the House
and make a statement as to why he stands in the way of the increase in the interest rate on provident fund. He must
come and tell the House.

He lost Rs. 6,000 crore because of the reduction of tax on turnover. We want only Rs. 600 crore. He lost Rs. 6,000
crore because turnover tax was reduced. But to increase the interest on the provident fund, to maintain the present
interest rate, we need Rs. 600 crore only. He is giving Rs. 6,000 crore to the brokers. Let him give, at least, Rs. 600
crore — ten per cent of that. Let him give Rs. 600 crore to the workers so that the workers are not treated like this.
Please do not treat the workers like this. Please do not take us for granted. Please do not take the trade unions for
granted. Please do not believe you can do whatever you like. We shall oppose, we shall protest, if necessary trade
unions will go on strike to prevent you from carrying out this process of reduction of interest rate.

MR. DEPUTY-SPEAKER: There is no other name in the List of Business. However, | have received notices from
Shri Basu Deb Acharia, Shri Rupchand Pal, Shri Varkala Radhakrishnan and Shri Shailendera Kumar. As a special
case, | allow these hon. Members to ask clarificatory questions only. There should be no speeches. This is my
request to all the hon. Members. Only clarifications are allowed.

...(Interruptions)

SHRI KHARABELA SWAIN (BALASORE): Please also allow some Members from the Opposition to ask the
questions. ...(Interruptions)

MR. DEPUTY-SPEAKER: They have given the notice.

...(Interruptions)



SHRI KHARABELA SWAIN : All of a sudden we came to know about it. You allow us also to put some questions.
...(Interruptions)

MR. DEPUTY-SPEAKER: They have given the notice.
...(Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): This is the only social security schemea€; ...(Interruptions)

SHRI KHARABELA SWAIN : Their names were not there. It was not enlisted in the List of Business. They gave the
notice now. ...(Interruptions)

Sir, they gave the notice now. We are also giving you the notice. Kindly allow one or two Members from this side at
least. a€| (Interruptions) You please give us also a chance. ...(Interruptions)

SHRI SUNIL KHAN (DURGAPUR): You have not given notice in time. ...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, this is the only social security scheme for four crore workers in our country.
...(Interruptions)

MR. DEPUTY-SPEAKER : Shri Basu Deb Acharia, please ask only question.
...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, | am coming to the question. Earlier the interest rate was 12 per cent.
...(Interruptions)

MR. DEPUTY-SPEAKER : Shri Kharabela Swain, please sit down.
...(Interruptions)

SHRI BASU DEB ACHARIA : But during the NDA regime they reduced the interest rate from 12 per cent to 10.5 per
cent and then to 9.5 per cent. ...(Interruptions)

MR. DEPUTY-SPEAKER : Only Shri Basu Deb Acharia's statement will go on record.
(Interruptions)*

SHRI KHARABELA SWAIN : You know what the C&AG has said about the state of finance in West Bengal.
...(Interruptions)

SHRI BASU DEB ACHARIA : We are not discussing West Bengal here. We are discussing the rate of interest on
provident fund. ...(Interruptions)

MR. DEPUTY-SPEAKER : Shri Sunil Khan, you have not given notice.

...(Interruptions)

* Not Recorded.
SHRI SUNIL KHAN : The interests of the workers are to be protected. ...(Inferruptions)
SHRI BASU DEB ACHARIA : What was the inflation rate when the interest rate was 12 per cent? ...(Interruptions)

SHRI KHARABELA SWAIN : Sir, they accuse the Congress Party. ...(Interruptions) Why do you not withdraw
support from the Government? ...(Interruptions) You withdraw support from the Government.

SHRI SUNIL KHAN : Do not tell us. ...(Interruptions) You see what is happening in Kalahandi and other parts of
your State. a€| (Interruptions)
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SHRI BASU DEB ACHARIA : When the interest rate was 12 per cent, the inflation rate was placed at only two per
cent. ...(Interruptions)
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MR. DEPUTY-SPEAKER : You have not given notice.
...(Interruptions)

MR. DEPUTY-SPEAKER : Only Shri Basu Deb Acharia's statement will be recorded. Shri Acharia, please ask only
question.

(Interruptions)*

SHRI BASU DEB ACHARIA : The interest rates were later reduced. The Committee which was appointed o look
into it recommended that the interest rate in case of EPF should be reduced from 12 per cent as the inflation rate at
that time was only two per cent. Today the interest rate is eight per cent.

MR. DEPUTY-SPEAKER : Please ask only clarification.
SHRI BASU DEB ACHARIA : | am coming to the clarification. When the
inflation rate has now increased to eight per cent, is there any justification now to -

reduce the interest rate further to 8.5 per cent? When the inflation rate has increased to eight per cent, we are
asking that the interest rate in case of EPF should also be increased to 12 per cent which was there three years
back.

The Government is talking about globalisation. We can take the example of a number of countries. In the OECD
countries the rate of return is 4.5 per cent; but the interest rate is only one per cent. | want to know from the hon.
Minister as to what is the justification for reducing the interest rate from 9.5 per cent to 8.5 per cent.

About the Special Deposit Fund, it is not a short-term deposit, it is a long-term deposit. Why should the interest rate
be only 8 per cent in the case of Special Deposit Funds (SDF)? There is no justification in reducing it.

MR. DEPUTY-SPEAKER: Please ask your clarificatory question.
SHRI BASU DEB ACHARIA : | have already asked my question. | am now asking further clarification.

The hon. Minister in his statement stated that no final decision has yet been taken in this regard. There is no
consensus in the Central Board of Trustees for the Employees Provident Fund. The decision was to be taken by
majority, but when there was no consensus in the Central Board of Trustees meeting, the Government should have
tried to arrive at a consensus. Why are the workers being deprived of the only Social Security Scheme that they are
having today? | demand that -- as the inflation has increased -- the rate of interest in case of Employees Provident
Fund should be restored to 12 per cent, and it should not be reduced to 8.5 per cent.

MR. DEPUTY-SPEAKER: Shri Rupchand Pal.
SHRI RUPCHAND PAL (HOOGHLY): Thank you, Sir.
MR. DEPUTY-SPEAKER: You can only put a question to the hon. Minister.

SHRI RUPCHAND PAL : Is the Government not considering continuing with the Employees Provident Fund as a
Social Security Scheme? Why is the Government using it as a captive source of fund, if that is the case? About 75
per cent of the deposits are catering SDS only, and the real rate of return -- if you calculate the rising inflation rate
and the deposit -- is for life term. It cannot be confused with the other deposits like the bank deposits, and other
sorts of deposits.

How is it that in all developed countries there are several Social Security Schemes? The other day the Minister was
saying that the economic reforms have been practised in more than 100 countries, and why it should not succeed in
our country. What is the Social Security for the labourers, for the salaried class, and for the senior citizens in other



countries?

| charge this Government that -- artificially on wrong promises, and on wrong calculations -- it has brought down the
rate of interest to deliberately cater to the interests of the Government, and through the Government to a certain
class of people.

MR. DEPUTY-SPEAKER: Please put your question.

SHRI RUPCHAND PAL : This is unacceptable. | want to know this from the Government. Is the Government taking

into consideration the fact that a little less than 1/5™ of the population of this country -- about 4 crore people in
every family having about five members in it, that is, a total of about 20 crore people -- are being affected by the
Social Security Scheme? In such a situation, the UPA Government should not make such a disastrous move. It
should not come from the UPA Government that promised to the people, and it would be unlike the NDA
Government. They have done all these wrongs to the working class and the employees. The promise of the UPA
Government and the promise of the CMP to working class and the employees was that nothing should be done to
harm the interests of the workers and the employees, rather, the wrongs done by the NDA Government should be
undone.

| would request this Government to reconsider it. | want to know this from the Government. What is the final

decision that they propose to take in view of the persistent demand of more than 1/5t of the population of this
country?

MR. DEPUTY-SPEAKER: Shri Radhakrishnan, please put a question, and no speech is allowed.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, the question cannot be asked because the person who
has to answer my clarification is not present in the House right now.

MR. DEPUTY-SPEAKER: Shri Radhakrishnan, please try to conclude within two minutes.
SHRI VARKALA RADHAKRISHNAN : Anyhow, | will put my question.

The Labour Minister is acting only as a rubber stamp. The person behind this is another gentleman who is termed
as the Finance Minister. There is a Common Minimum Programme. This is a matter concerning the social sector,
involving crores of people. Decision must be taken with abundant caution. Unfortunately, this decision is
discriminatory, unjustified, and uncalled for in the nature of the case. | would remind the hon. Labour Minister that
he is known as the Labour Minister. He should remember that point first. He is acting as the Labour Minister. What
is the duty of a Labour Minister? Is it to harass the labour?

MR. DEPUTY-SPEAKER: Please put your question. Do not indulge in personal attacks.
SHRI VARKALA RADHAKRISHNAN : He is known as the Labour Minister but he is acting anti-labour.
MR. DEPUTY-SPEAKER: You are a very senior hon. Member of this House. No personal attacks please.

SHRI VARKALA RADHAKRISHNAN : He is acting as the Labour Minister to safeguard the interest of the working
class. He is expected to safeguard the interest of the working class. With his conscience, can he tell this House that
he is acting in the interest of the labour? He is unfit to be there in that post.

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): What is this, Sir? How can he speak like this?
SHRIN.S.V. CHITTHAN (DINDIGUL): Sir, he cannot decide that. You should not allow this.
SHRI VARKALA RADHAKRISHNAN : | can say that.

MR. DEPUTY-SPEAKER: Please put your question.

SHRI VARKALA RADHAKRISHNAN : There is no question of casting aspersions on individuals. It is only a policy
matter. Let it be "X or'y', in the said circumstances anybody who is there, who is acting like this, the same situation
will arise. It is a matter of trust. Some trust is required in administering a particular fund.

The normal procedure is that there must be a consensus of opinion. There is a deviation in this case. No
consensus could be arrived at. What are the circumstance which made him take that decision by a majority when
the precedent is that a decision will be taken unanimously? When the working class in the country is facing a crisis,



why did he take a decision in this matter by a majority? He should explain this.
SHRI SANTASRI CHATTERJEE (SERAMPORE): Sir, | have one submission to make.
MR. DEPUTY-SPEAKER: Please sit down. You have not given any notice. Shri Shailendra Kumar.

SHRI SANTASRI CHATTERJEE : Sir, | want to make a point of information only. Please allow me....(Interruptions)

Sir, | submit that the Minister should take the matter to the Standing Committee on Labour. ...(Interruptions)
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WY A1 3 BH T BH 12 T fopar 9v| A= F#al off 39 o fOdn s |1 3R et uiel it el | & b sHanal i) gfet B
fadn gfaemd <t wdi

...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Kharabela Swain, you can seek only clarification.

SHRI KHARABELA SWAIN : Thank you, Sir, | am going to only put questions. The hon. Minister said that the
decision . ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Radhakrishnan, please sit down.
...(Interruptions)
SHRI VARKALA RADHAKRISHNAN : Has he given it in writing? ...(Interruptions)
SHRI KHARABELA SWAIN : | have given it in writing just like you. ...(Interruptions)
SHRI VARKALA RADHAKRISHNAN : No. We have given it before, not now. ...(Interruptions)
MR.DEPUTY-SPEAKER: Hon. Member, please sit down.
...(Interruptions)
MR. DEPUTY-SPEAKER: He has given me notice in writing.

SHRI KHARABELA SWAIN : There is no question of before or after. Shri Radhakrishnan, you had been a Speaker
of a State Assembly. You know it. You have given it after and | have also given it after.

The hon. Minister said that the decision is not final. Is the Government going to reduce the interest rate of EPF
further in future? Will the hon. Minister kindly explain whether the hon. Prime Minister had said that if the rate of
interest of EPF is not reduced in future, EPF would meet the fate of UTI? What is the rate of interest earned by the
Government on this Special Deposit Scheme? What is the end-use of Special Deposit Scheme? When the PPF &
EPF rate of interest is only eight per cent, you are now giving 8.5 per cent interest on EPF. Will you consider in
future the rate of interest of 8.5 per cent or nine per cent on PF & PPF? Will you do it? | would like to know as to
how many white-coloured employees who are earning more than Rs.10,000 per month have deposited in EPF. How
much rate of interest does the Government pay if they borrow the money from outside, that is, from the market?
...(Interruptions)

st qeiter paR 7t (arTagR) - ={EEVPEFE VEEO, aEé ABEE BED E&SEXE BEDAESEE®EE{EEBEEAEXE BEE4
EEAE*E4 {EUUXEE SEECIEE cU/EASE€)| (zasr)

MR. DEPUTY-SPEKAER: Shri Sushil Kumar Modi, you have not given me notice? This is a wrong procedure. This
is a wrong tradition.

...(Interruptions)



ot [Eiia AR A&t - Suree o, § R e w6 ve e & Al g3 el ard wen <8€] (=aum)
MR. DEPUTY-SPEAKER: | will not allow you. This is not the way or procedure.

...(Interruptions)

#H gier pAR ISt - § g ard W1 Aeal g (b ST Haft St 4 aaran & 85 wfererd ol &1 6 89N W 30 9K vuY oI ¥uifsic €, 6 ¢
Tfarera < O e 5-6 o ¥ R feuifore 21 o w3 Sff =@ a1d W faur oY 9 € % 85 ufawda @, e 6 89’ & 30 89 Bl
feuifole 8 I 9.5 ufawd & & ofiR a1! <l &1 Sl HH & {1 & IAST ¥ 3 TeRe SIEl 817

#ft @RI W@TE : I AT goT @ AR S Nfpewd A aqrn § s o wifdhe & &1 o € A 99 R $H g S Usdl |, I8 Wel 2 A
TE? &€ (eagr)

SHRI PAWAN KUMAR BANSAL : Is the hon. Member entitled to say what has happened that way? Is he entitled to
speak that way in the House? ...(Interruptions) | mean, there are certain precedents; there are certain ways as to
how Parliament functions. ...(Interruptions) sateaer i, @ drove @t a1d € % 6 ATl 06 ddig B D 918 A @1 99 A1ES § JoBHY

Ul 9 IR w 2a€) (2EumE)
MR. DEPUTY-SPEAKER: Please sit down. This is not to be recorded.
(Interruptions) ™

SHRI KHARABELA SWAIN : They are paying more interest. ...(Interruptions) When interest rate is reduced by one
per cent point the Government has benefited to the tune of Rs.14,000 crore. | just want to know if this is correct that
the Government has benefited to the tune of Rs.14,000 crore. ...(Interruptions)

MR. DEPUTY-SPEAKER: This is not going to be recorded.

(Interruptions)*
Iurens Heled : 3mard off, wie Rie sree|
MR. DEPUTY-SPEAKER: Please sit down.

...(Interruptions)
* Not Recorded.
Iuredd HEled ! dUER Sfl, Wi Rie SeH|

MR. DEPUTY-SPEAKER: Nothing will go on record. Only the hon. Minister's reply will go on record.
(Interruptions)™®

IUTEAE HElGH : AIUER ofl, 39 &, smvat HiE aa Rere w 7€ on %@ 21 Please sit down. That is not being recorded.
(Interruptions) *

it efter 9 31ten : w1 Swens ft, § AR e 9 St B g8 ard A 8€| (@) d wrear g 6 S99 T A &1 aR ReErd el
8 T Toar wa€; (21aam)

W, IH M FIGd (F3¥eT) : IS TH BRI SIS 2

st efter w9 3nten : & ST 36 919 B AT € [ g8 wdweily @1 Swen T8 €147 30 57 B ud M gorrE, 13 Jorg d sredt Hifw
gaTs, 20 Jars @1 i HfeT gars ik 9 arra @I ik | Hifén garg, 3@ v A A1 IR Hifew garg, aife faedt 7odfis w® A aew uga
q® | ¥ W 98§ & A e e @ T8l 9gd | g8 ff 9l @ B g3 Bz sfer 76l 81 o Frof @adtd. fifén 7 g g, "

Hew o1 v o € 99 vy & gaifas sars et € ok faw #arerg 9 9w vl & 95e wre w1 R St €1 @wt W) 9gd 9o oA &

aravye et v fFofy 8€| (zaum)

st TeRTE T A S, 7 ot wm A @ 2 16€] (=@aur)

Iuteds HEled ! Wi, wed 7a Fife)

#t ofter I 3 : D! Bg JAHR T € B 30 g2 g[e1 Bl U e i F g[e die a1 AN g Y @l Y FAT 41 DY 8, § 9D



forg =181 g, # worgR @ SeT AugR g1 H 24 €S WAl #§ B B ATA1 | AUD IS AE B FRATA el Bl ANy, HEGI I BT FRATA
BT AR

MR. DEPUTY-SPEAKER: Hon. Minister, you should address the Chair.

i 2lite aH e - # g P B aR-aR 3G T BT SRATSA el DY, WAL WM BT SHIAT DAl a1ev| § I8 B W@l g b el
faegpet Tera wer 21

IUIENE HEIGY : W1 HI IR a8, 98 Rebrs & fFrarar faam smam|

st ofter 1 avten - 9E ot w7 € e AR e gad | 3@ 7 A9 v@ds A wew @ afdera aw f B dfee e
I SR IR W Blg Adron A6l ol aR Hifew § gdamia § @I Tdien e Faen @ qgad | g8 Mo o o A gew @ w@ma v
e foran | @g oty wisaa =@ 8, sifem 7 2

3119 3778 EOR BYI$ BUY Bl a1 B W@ | 313 BN I 39 qgd 991 I 1 3R $o ff I el ot a8 ¥ #orgy o1 <7 # g aga gt
2rft 5 Aoyl Bt @ B WU H & 99 ¢ S| TP o W16 g9R HHAr &% 7N Rerr 21 €1 S & o9 &1 waifary @ o 21 Al & a9
ot 81 ®va @1 S9P WigTd UhIS< & do] Se AT IS BT 4T Fel fAear &1 g9ty v Aot famr sk wige=a BEEt &1 Fel B
for wEl it SR 4 @ YTsY B A 9ie @ ofd H, A @ Usel-Use qaid {6 3a HUA R 8, 98 B9A1 B9 AYIgN @l T # o A @l
PHIE DIATE! T8 adI | AT BT WIS gl ol Hal # fursy el @ v s [ffaa wu 9 1 ) Afe < 9 & 99 2002-2003 H 9.5
yfererd TeEie af w81 arft a 9w I @ fa daterm | YEerE T fhar T 81 3 9B | 2003-2004 F WY @9 X 99 B TE, a8 9 T
Tererd emra 5% 3fiY 0.5 Ufrerd a1 dEd) 9u @t T8, oife ag ff vege R w oft, wigHe wE oft, Fifs et off S sy Hemerw A
WErerg Tt faan

i Ioar IR - 7

st wfter I 31teT : o/@ A HIW A | A o @E e € a8 gl Don't disturb me. smuet #9 feved =€ fvan dewart @ g3 ga
il

#9 R wamerd @ g foran @ 5 39 YO B @1 ergafy & Sigl orft o wwer srgefa wE freltl F 18 oft anre <) wem a1 aem @
At 7€ €| 7E wrl A HAery o &1 R FEery F ¥% T % ¢ wfowa § wurar 7€ 8 g e ) @) "o ook agad ° 98 o
fopar fo 8.5 wftrerd il =mar g% &1 GIon &1 Sfud & siR Wigd 91d & 3fd § a9 & WY i Saeey A dew 98 @8 8 o {6
AT &R AT & ofd A 77 gt a@ifey 3R 98 sufery Fifes §0 Wi &1 R oW AT JHAT 837, SADI Wil & i # & gar oran 2l fhe +ff
TE ORI Ferch! 311 W@l ofl, IH URUR BT UTei B gU A gHP! 3faRe dR IR J el B Hare & a1 iy foranl @ we <fua
g f5 994 WA & orw ifde € ok @re e &9 B ¢ 21 9 8.5 ufawd @1 e @ 8, gud it 206 AT A Yo o W 27 B R 2
B AAHIRGT T FET 8, U< Hs HATR U Fel & [ T8l SUR qa! 8, IuDH! a4gell &Y 3R I9 HHI $I YR B IS arage v dar #
Afdre fen @1 a8 Avqy &1 faar Sg| U A 9e B 38 9 oiR 85 fied dderal @1 ad d' W@ U 98l 21 85 uforea et 9
£ R srermn IR ws A 20,000 $0d ST € of SHA A a1 o creA AR T A R P wevd o @ 9 v fAagy ww o & el
FHHEN B 3000 U A1 HHo @ 3200 TUA IEH qOd &1 Bact 10 UfGwd & W FHER € e ve e $ud 96 o 81 3R 8
U 9T @9 ) 997 § 9 @ 20,000 TUH WA €W &, 96 @S § 28 W 32 YA AT aTH 8

JUTETET B, U o1 $UY for-eh AT & S1eh! 400-500 $UT 1 HIAST BN T Taxd SATST AT Uid Hfererd @ T S| 91 T 369
<o gaH & forg didise we # 1 9 ad €, 9% g9 wigel gnan €| &€ (@)

HEIRd, # AT Wew W FHel 9l g 6 # eSW § WO I J@T | 3R T g e 8, a1 § 31 RomsT &9 & Y #E wad §| v
QAT g el

H EAT ATE F AogR B BF B A1d 8 BT B W 8| AUGR B DY A e, I8 W FHw Iwd @ | Wye fRuifoe wm (Tadlea)
Pl AT, W@ & oIy gaq fa #3 31 o1 21 99 WS R 99 & oy ) $E1 21 99 W e & IR A e 81 S ard agi aemda
wE TS € T T TE | A ga & e gl

IuTener FEIGy, H P AerH § " wewd At Tward S off, ot agea smard ff, R A wewt A o fer vwt s fu €

3R <1 8l aret 8, I Wt A 319l R @ g [P AT B I8 BIITA Al 81 2| AR FHE B 3w & AU Brgw S B Far 2| Sl e
1S o% gxe (ALd1EL) & e € a9 € wrea HHd & AR €| I I B dHe a91s T8 2 9 8 g9 v B3 fF e sug wEl
g afiR foraw wel €1 B M vuy It & | fe, @1 89 Fiftad v 9 99y &1 @re 9e § B2 GH™ T8 Bl

...(Interruptions)
ISl gu= (feRIeErg) : Suiesst #eied, Y-oid I dusyl
MR. DEPUTY-SPEAKER: Shri Ramiji Lal Suman, | will give you time.



...(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down now.

...(Interruptions)

SHRI GURUDAS DASGUPTA (PANSKURA): s+& tarded # e 21 Sir, he has not replied to my charge.
...(Interruptions) it wteren gon 8, Su®HT Sratd & R g1 &€) (araum)

st IS YA : IUIEHE AEIed, AN 9aY Ugell Aed ©l
IUIeAE HEIGY : {3l HIeH ¢ 31 43
MR. DEPUTY-SPEAKER: | will give you time. | have noted it.
...(Interruptions)
MR. DEPUTY-SPEAKER: Now the "Zero Hour" will start.
...(Interruptions)
MR. DEPUTY-SPEAKER: Now, the "Zero Hour' will start. Please sit down. Shri Girdhari Lal Bhargava.

...(Interruptions)



